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Weard Shri Yosaban 
and Shrj D.K.iey, counsel 

applicant. 	this 1ppli 

applicant challenges Mm 

dated 13.9.1996 whjh is 
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of evict ion from quarters .This order 	V 
has been passed under Rule-iS of the 

Allotment Rules declaring the app1icat 
to be me ligible for Gover nment 
cc ommodat Ion for a period of t hre e 

years on the ground that he has 

partially sublet the allotted 

quarters bearing N0.15, Tppe.I to 

sce unauthorised person, Admittedly  

a show cause noticeas issued to the 
apolicant to F ii hie r4 - - 	- -- - -. - --- 4.tJII UL1(L 

Annexure2 to this Application. He 	- 
was also personally heard by the 
Assistant 

of India, Text Book Press (Responen 3) 	\ T 	show CaUse notice also Indicates 	( 

that there was a prior inquiry bout 

the subletting of the allotted quarters 
The applicant denies this. ThesecJ-tL 

are at para -D page 7 of the 

4 



Serial Office note as t 

No. of Date of 	 Order with Sigiature 	 action ( if a"y) 

Order Order 	- 	 taken on order 

paraj 

of /nnexure-3, (Ev ict ion order) the 	 cr 	' 
applicant has preferred a repzesentati)n 

to the Director of Printing, New De&hi 

(Respondent 1) within the stipulated 	&. 

t 1ne • His representation is dated 

29.10.1996 which is anned to this  

Application as Annexure-4. In this 

representation he also totally denll?s 

that he hLsLnot subleted the quarters 	c 	(_t:s-- '- 
even partially at any tine. In the 

above circumstances this Application 

can be disposed of by giving a Suitab1-> 

direction to the Director of Pit ing 
I;. 

(Respondent 1) to dispose of the above 	 S 
said representation within a stipulate(i 	• 
t ime frame. 

Accordingly I direct Respondent 1. 

viz. Director of Printing, to dispose 	 L 

of the representation dated 29.iO.2996 

as per Annexure-4 to this Application 	 4 
within a period of eight weeks from 	b-- 
the date of receipt of a copy of this  

order, if the said representation as 
C%- 
o6fis&v4 in this petition is pending 

before him. Till the representation 

is disposed of Annexure-3 dated 13.9.19 6 

direct ing eviction is hereby stayed. 

With the above direction this 
Application is disposed of. 

Shri. Ashok Mohanty, learned Senior 

Standing Counsel is present and'  heard 

on behalf of the Central Governuent. 

}nd over copies of the orders to 

the c ounse 1 for both sIdes. 	/1 
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